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BEFORE THE HON’BLE NATIONAL GREEN TI‘RIBUNAL
SOUTHERN ZONE AT CHENNAI

Original Application No: 265 of 2017 (SZ)

' N.G.SOMAN Applicant

Vs
BHARATH PETROLEUM Respondents

CORPORATION LTD, KOCHI and Others

REJOINER FILED BY THE APPLICANT IN THE ABOVE ORGINAL
APPLICATION

1. All the averments in the reply statement objections except which are
specifically admitted hereunder are denied.

2. The reply affidavit and follow up report submitted by the CPCB in OA No-
17/2021 dated 08/03/2021 clearly demonstrate the volume of violation of
conditions in environment clearance issued by the Respondent No-I.
Applicants are in support of the factual aspects reported by the CPCB.

3. It is submitted that as per the instruction from Central Pollution Control
Board, the Kerala Pollution Control Board conducted a virtual meeting on
29/09/2020. During virtual meeting the Officials of Respondent No-1
BPCL-Kochi refinery submitted that till date the EC conditions regarding
the Green belt was not complied and 40 Acres of land earmarked for green

belt and around 8000 tree saplings were planted and moreover admitted that

K e

the grievance of the applicants are correct.
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Then the Central Poliution Control Board conducted the physical inspection
on the project site and reported a follow up report 29/12/2020, The follow

up report of CPCB clearly reported that during inspection it is confirmed

that there is no proper green belt around the project site. To develop green

belt as envisaged under the Environment clearance certificate there are

several restrictions are prevailed including drawing of high tension power

lines over the land earmarked for green belt as reported by the BPCL..

inadequate space inside the project location, restrictions on account of some

petroleum installations etc. True copy of the Environment Clearance

certificate No-F.No- J-11011/26/2013-1A-11(T) dated 12/05/2015 issued to

Respondent No-1 is produced herewith and marked as Annexure-A2.

. As per specific condition No-A-xxi in the Annexure-A2; it is mandates that

there should be a green belt at least 40 Acres of land in and around plant
premises. The Respondent No-1 BPCL had submitted quarterly/yearly
compliance reports regarding the compliance of Annexure-A2 EC
conditions before respondent No-6. True copy of the compliance reports
dated 24/12/2019, 01/06/2020 and 10/06/2021 submitted by the Respondent
No-1 is produced herewith and marked as Annexure-A3, Annexure-A4

and Annexure-AS respectively.
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6. It is submitted that vide Annexure-A3, A4 and A5 compliance report,
BPCL reported that the EC conditions was duly complied. It is submitted
that the compliance reports submitted by the Respondent No-1 BPCL for

the last 3 years are contrary to the follow up report dated 29/12/2020 and

reply affidavit filed in OA No-17/2021 by the CPCB.

7. 1t is submitted that as per the conditions stipulated in Annexure-A2; clearly
mandates that the PDPP project site is situated in 132.4 Acres of land and
out of which 40 Acres should earmarked for Green belt. It is also to be
taken into account that the entire BPCL Ambalamughal is situated in 1310
Acres of land, out of which 33% or 40% is earmarked for the Green belt as

reported by the BPCL. The specific condition of EC dated 12/05/2015 is

that there should be a green belt in and around the plant premise of PDPP

Project having plant area of 132.4 Acres and out of which 40 Acres should

carmarked for Green belt.

8. It is submitted that for establishing the Respondent No-2 plant and other
projects, the Respondent No-1 BPCL had cut down several grown up trees
from the land and the cutting of trees were done through M/s Deens
Constructions, Palarivattom. True copy of the final bill submitted by the
Deens Constructions to Respondent No-1 BPCL is produced herewith and

marked as Annexure-A6,

e
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9. It is humbly submitted that the Respondent No-6 also filed an affidavit in
OA No-17/2021 (SZ) dated 04/03/2021 in contrary to the findings of
inspection report and reply affidavit filed CPCB dated 08/03/2021.

10. All the contentions in the reply statement, objections filed by the
respondents are devoid of merit and Original Application is liable to be

allowed with cost to this applicant. W

Dated this the 25" Day of September, 2021. N.G.Soman
APPLICANT

VERIFICATION

I, N G Soman, S/o Kunjunni Nair, Aged 55 Years, Nenjammalil,
Ambalamedu, Puthencruze Village, Kunnathunadu Taluk, Ernakulam District,
Kerala State; do hereby verify that the contents of paragraphs 1 to 10 above are
true to the best of my knowledge, information and belief and that I have not

suppressed any material facts.

Place: Ernakulam é}"’"’/

Date: 25/09/2021 N G Soman

APPLICANT

SUNIL.K.J
Counsel for the Applicant
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40 I : At : . i R d'appfaise_d at
Cen&alﬁvﬁ{.ﬂmﬂmmlca'- “omplexes are listed at S.N. 5(c) under category “A 8¢

* . " - m
5.0 - Public hearinglconsultation was condiscted by tha State Paliution Control Board on. 23

* December, 2014.

80 The proposal was considered by the E::tpert Appraisal Committee (Industry) in its meetings
held during 5"7" March, 2013, 28% 1o 30" April 2013 and 17"-19" February, 2015 respectively,
Project Proponent and the EJA Consultant ngmely Engineers India Ltd., have presented EIA / EMP

%y report as per the TOR, "EAC has found the EIA / EMP Report and additional information to be
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'é';f;;-_-‘_-,"rf- ~salisfactory and In full consonance with the presented TORs. The Committee recommended the

pProposal for environmental clearance.

7.0  Based on the i;'sformalicn submitted by the project proponent, the Mini ;
and Forests hereby accords environmental clearance to abovgo proje;;t uﬂdﬁ:rr;l:;wpgﬂi?gg ZTE;K

‘Notification dated 14" September 2006, subject to the compliance o . o :
General Conditions: ° F the following Specific and

A. SPECIFIC CONDITIONS :

L Mis BPCL shall comply with new. standardsinorme for O R

petrochemical industry notified under the Envisonment (Prot Sfinery g‘ﬁusw _and

ection) Rules, 19gg
i, - "Confinuous on-line stack monitoring for SO, NOx and CQ uf- cabrd |
out. Low NOx bumers shall be installad. oFall the Stacks sha e carried

2
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t 4 i n of
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Leak Dataction - ‘Memcmnw. Mt plemeﬂ‘;"d aventive
At °m‘:§°?‘zdi=ﬂepm' Programme \anail be propared 819 -gga ' mif?’ b . ‘"‘"calt
:;E;&lef;ance of o’ OCUS g}y given 'to orevant fugltive emisst c8 gach uni
o x

1enanee, for
« Valvag . or mal" hedule
3 « Pipa . Prop 9%
shall be 1:>rmp od ovalves ghg bgt:[::::. ﬁ::::?:a:rl?\?o lﬂﬁif“wwcrﬂﬁ;@?"“du":l  be provide
dhereq 1o, Fugitive emisslons of HC 110 kage sh@
Monitareq, Sensors for detecting

1561.4
Total SO issi | i Bxceed
Kgmr 7 ea'"sgggns aﬂer imlemﬂn!a“'on of PDPP IﬂdUd[ng ‘REP 5‘\31

. red.
Contiaimus Monitor o

. n
N Monitoring ¢ 9 System for

: . shall be 4
esults | VOCs at al important placeslafl?as measures shall B
taken immedia{@,{y; $ indicate .

above the permissible limits, effective
o i 1 . F ’ * : taﬂl non-
i Quality Monitorin g . NOx, H;S, mercar’ a State
r;sihgne-HC and Benzeng) shga!?! !?eh 22?; gﬁ?{;‘g‘iﬁd&?&% consultation with- ﬁf::tlion and
: ol_utuor}_ContruI, Board, baseg On-occurrence of maximum ground lavel conce n modeling
rop-Wind direction of wing, Tron monitoring network must be decided based ©
exercise {o Fepresent shory termGLCs, - . - : ;
=

e hall be collected as per NAAQES standards notif
Ministry on 16" November, 2009 it -monitoring results shall also
be carried out. il and trend analysis w.r.t past mon

ve
: asures based on the trend analysis shall be taken to impro
the ambient giy Quality in the project area. ”

be dispersed through adequate stack helght as
Per CPCB standards, Acoustic endosure shall be provided to the DG sets to mitigdte the
noise pollution. Besides, acoustic enciosure isilencer shall be installed wherever noise
levels excesd the limit: y

Total fresh waler requiremrient from Kochi Refine
and prior permission shall be obtained fro
be used. * b

inery for PDRP 'shall net exceed 493 m/hr
m the concerned agency. No ground water shall
Industrial effluent shall be treated. in the effluent treatment plant, Treated effiuent shall be
recycledireused in. the existing cooling tower, As Froposed, high COD effluent. shal| be
incinerated. Water quality of treated gmuent shall be. monitoreg regulariy. Online water
monitoring system shall be installed for important parameters, "

0l ¢alehersloil teréps_:;hall be provided at &l possible locations in raln/ storm Wam'fvdrainagé
+ system inside the faqtory pr:amfsgs‘ » _

Incinerator designed stiall be as per CPCB guidelines,
'TAE .
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- eakage
b ° &ulrlrfg? Prevantion Managament plan shail be prapared 1o 8¥oid spillagef
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¥ shay

: in the Charter on
“P%ﬂb?[?lw" {ollow all the recommendation mentioned :
ty for Enviranmantal Protaction (CREP).

ang explosion

ual
shall h:|

nition sources shall be kept

3t oll and gas faciity, potential ig ential ignition sources and

Separation distance batween pot
N place,

xviii illang‘;e‘;g?m!:lemauom mentoned in the rapid fisk asgessment repart, disaster
Plan fmd safely guidelinas shall be implemented, .

i ﬁgrclih:ri:s;;'? Doca 31 commitment mage duing the public heating/consultaion mesling

budget to be kep:mb‘"- 2014 shall be satistactorily implemented. Accordingly, provision o

R ) Atleasl2%‘oflhal | eo '
% o2 Otal cost of the project a1 id be earmarked towards the Enterprise
- -Ef;‘:ﬁ{, {;g:m?mem {ESC) based on !oca{eneed:g;ad action plan with financiat and physical
bk tlals should be prepared ang submitted to the Ministry's Regional Office at
Bangaire mpiarpe ntation of such Pipgram should be ensured accordingly in & ime bound

g’ m betg tshhall be Ueveloped at least in 40 acres of land in and around the plant premises
i oo the effects of fugitive emissions all around the plant as per the CPCB guidelines

eonstiation with DFQ. Thick gresnblt with sutable plant species shall be developed
araund unit -Selection of plant species shall by as per the CPCB guidelines,

B. GENERAL CONDITIONS:

L The project authoritiss must st:icﬁy-adher_e-lo'ﬂ'l& sttpdiati'ons"mada b . "
Contro! Board (SPCB), State Government and a y the State Pollution

Ay other stalutory authority,

~li.. No further expansion or modification in the project: shall. pe caried out witt .
 @pproval of the Ministry of Environment & Forests. In ¢asa of deiatign. o'ro;ie':::gﬁlmp?:;
project propgsal from thase submitied 16 this Ministry for dlearance; a frash reference shal
7 . ba made lo the'Ministy lo asses3the adequacy of cangiiions imposed ang 1o aqq

wifl . addiional environmental protection measures requited, ifany N bt

4
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it fiis The project authorig
Died' ' Manufacture, =S Mug

v - '
USL strigyy
lorage ang bn Y comply wiys the rules and regulations under
Sﬂb?ﬁ!uﬂfﬂ'?- Prior 8Pprovalg ‘:.f:m"' Haza OUS Chemicals Rules, 2000 ag amended
Explosives, Firg Safely Inspectoraq aghﬁu;?;’;‘mm"’ P! Factorles, Chief Controley o

Sbtulned, wherever applicabis,
iv. ‘The overai| nolse levels

: ina
by providing nolse contrg| ng suend the Plant area:shall ba kept well within the standards
all. sourcas of n sise bl Sufes_ !ncluding acouslic hoods, silencers, enclosures efc. on
Prescribed under EpA Rules, 1980 . . 2Mblent noige levels shall conform 1o the standards
| . VBRIV 75 dBA (daytime) angd 70 dBA (nighttime),
V. A seperale environmanlat Mana

muslt be sat up to carry put the e gam

SMant eyl equipped with fyil fledged 1aboratory faciliies
nvironmanty) mansgament ang moniloring functions,
- Vi Adequate funds shall

N be &&miark i

. etﬁuizo?rr;eg; p’c:ﬁutlon Control maaggrégwasr:gsshaﬁ be
“tr! o stipulate the Ministry of Environment- ' :

Nl - alongwith the impiamemion Schedu ?t?t op e el sl Sy ey v

. _ le for all the conditions gyt i
Provided shall not be diverteg for any other purpo ses.?! 1% lipuated herein. The funds =

e £ % LD _ monthly compliance re 1 and the
monitored data along with stahshcatmierpreﬁtibn shall be submiuedpto them rggulariy.

Vil A copy of clearance letter shall be sent by the proponent fo concerned Panchayat, Zila

. Parishad / Municipal Corporation, Urban Local Body and the local NGO, it any, from whom

suggestions / tGpiesentations, if any, were received while Processing the proposal. The
clearance lettep shall alse be put on the web site of the Company by the propenent

ix. The project proponent shall upload the status of compliance of the stipulated environment
¢learance conditions, including results of monltored data on their website and shall update
the same periodically. - |t shall simullaneously be sent fo the Regional Office of the MOEF
the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely:
PMi. PMas, SO,, NOx, HC (Methane & Non-methaqe)._ VOCs {ambient Iege!s as well 4%
stack -emi‘ss}iortS) or eritical sectoral paramelers, md:catec_i for the projects shal te
monitored and displayed st a convenient location near the main gate of {he company fn the

“Te . public domain.

b : / i L | the compliance
ity ) i nt shail also submit six monthly reports on the _sralua' of the co

s iy ?? fhp’;’{f“:f;f;fdpoeﬁiiéa mental conditions;including results of monitored data (both if?r ha r.df
gty R E pwaidl as by e-mail) to the Regignal Office of MOEF, the respective Zonal ¢ cetho
! {c:.;ct:ess ::d the SPCB. The Reglonal Office of his Ministry / CPCB7 SPCB shall monitor the

. -5 stipulated conditions. _ E
i ‘@ach ial ye: ing 31" March in Form-V as
i ; t for @ach financial year ending 31" Mar _ 5 s
-xl. The environmental s;g:g:gnby the project proponent fo the cgn::em:(g! Egtaalgal"nog:g:;
= ;:“ antfalt %d at?d g: gr%x'ﬁbad under the Environment (Protection) Rules, 1986,
ontrol Bo Y6g U

ith the stalus of-

' tha website of the company alongwi |

| 'subs;iiunenllz.f :Ir:i}:o:lrsnoant,igizuotngﬂions and ghall also be sent to the respective Regional
compliance of

Offices of the MOEF by e-mail,
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n earang-nlnin. This s1-’:|t?ear1 at Waebsite ofigﬁ‘ seven 48 ® el
8 region of wi : letigr, al Ieast?lrl, bhzoatd\'arﬂseds:&pers that 3;: o
Shay b:hfa“ be I \femagj:: :Lenguaga of the @ pr
; Uthorig 10 the Regional office. ate
AT financia) oig 85 shay ;

3 the
ministY: 1 e date
: Nform 1 ' il as the o ties ah
of ¢o Nai @ Regional Office as wo authof
B ¢ mm_enc:ing the lang d:\?eﬁgwal of the project by the concefne ; . L
Hely®0 - The Ministry may e Fmenlwgrk. _. p gy of tha 300V
1.2 %0nditions is noy saiisfactoryvaka‘or SUspend the clearance, if implementation ;
%0  The mi sary, The
oMpany in altr?“mse A Serves the right to stipulate ‘additional conditions If found neces
ol e manner shai implement these conditions.
10.0 The above - :
- (Prevention ey

: oo of the Water
! lions wifl 2 L the provisions ©
& Cont € enforced, inter-alia under p
1981, the Environe ! Pollution) -

’of Water. Poliution) At
i ir (Preventi ntrol of Water. and
Trans-boundgﬁ;gp!g?:;‘;\éptmtawml 2&’917;89;“ Hﬁ?d%?f%i&?{ﬂam?}eﬁn:’ggga 'ﬁﬂg with
their amendments and ’":293_ Rules, 2008 and the Public Liability Insurance Act,

11.0 Environment Cleamnée is'is ‘ | A —_ opylene Derivatives
. SO ¥5Sued to Mis BPCL-Kochi Refiriery for Propy -
-Petrochemical Project (POPP) at Village Pﬁlbencraupz?rlﬁir:m] Jaim. ‘Tehis Kunnathanadu, District

- Ernakulam, Kerala,

; : |l e

$ - (Lalit Baokolia)
g ¢ S Additlonal Director)
43.Copylo = ; ;

- Principal Secretary, Depariment of Environment & Foredt, Gowt. of Kerala: Secretarial
Annex. Building, Room - 604, C Block, 6th Flgor, Gavernmant Seeratariat,
Thiruvanathapuram. . . |

" 2. Chairman, Kerala State Pollution Control Board; Pattom P.Q,, Thiruvananthapuram
3. Chaiman, Central Pollution Control Beard, P-am&h'ﬁha\gan_ ca&wmomm AN

East Arjun Nagar, Dalh%-;‘lomz._ - (s. i
ef Conservator of Foresls, i Southemn Zene, B 2 il
1 EZashz; Floor, E&F Wing, ll Block Koramangala, Banglore-560034, . gaiore} Kendriya
5. Manioring Cell ?‘ﬁrf? lwglﬁmfgggem. Farests.and Gimate Change, Indirg Patyavarap
Bhawan, Jor-Bagh, ssew DERIETIVLLS.
6. Guard File/Record File,

2 -
e 4 | ‘
A % = ! .
SIRINA L ey . L
L EP . .

: : . (Lalit Bokoi}
: r.-_:“-_' . 1 L s 1 ? Mdltional D[l’ect:l

True copy
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11 Annexure-A3
arem Qi SR . Sl ¢

+ "
ol ;Rs?a;gw ' KHARAY PETROLEUR CORPORATION LIMITED
w__;,:_.;“ ,,.. saey L? ,c? A oo A7 v § LES ST
o wuz %91 i

et fielinary

ERPETSEC

24" Cae 2019
AEimigtsy of l’.nv;r@nmem:v Foresy -
fppions] MHice [Fp!l‘hiﬁm an’ |
Remdrya Sadan, 4™ Flog, E&F

P Cimata Change

Koramangata ~H Block, Banpalore - 5‘50 G;n:lin road
¥ind Altn: Shei, ‘i‘hirunavukkemm ~Scinntisy p
Dioar Ske, '

Subs Ll:";f::’eﬂ: DQ:'WE‘;\?B Pe{m:hem]m] Project {POPP) by Bharat Petroloum cprpgraf‘ign
: :;]m . OChl Refinery, &mbalamugal. Ernakulam District, Kerala: HYCR of stipulatad
nmental Conditine.- for the period April 2019 to Sept 2019,

TmTLAWEE)

Ref: MoEFRCE letier no,

1-11012/26/20131A 11 (1) dated 12% May, 2015 granting
Emirnnmentaldearance. ™ R

With reference to the aforementio

G ned letter, please find enciosed six moathly compliance regart
for the period 1* April 2018 to 3gM

Sept 2019 on various cenditions laid down by MoEFRCC. o

Thanking you,

Very truly yours
For BPCL Kochi Refinery

A
(st
SREERAM A N >
GM (Project Technlcal & Petchem)

Ce: 1.The Member Secretary 2. The Member Secretary
Central Pollusian Control Board Kerala Poltution Control Soard
Parivash Bhawan, CBD-cum-Office Complex Plamoodu Junction
East Arjun Nagar Pattom {pO),
Delht — 110 032. Thlruvanamhapuram-sss 004

(1Y}

e Environmental Enpmaer,

Kerala State Pollution Lantrol Board
District Oflice -2,

Perumbavoor, Emakulam.

< i gy A - i 307, COIREn LA, e, 30U 0484 - 2722061 - 6 Y. (H84 - 2720064 4 2r2 1y
’ tli'-ff?"f angte, s v, A 50, alvoifa g 0s e iy o gy Had oo

— . , y L I'ione B 202206148 Fay FE30961 1 27310
S E 07, Ernabatsm Disk, Ketala, ; LEGUI61 2T 200

llallﬁag;ﬂa]g & :.g;nlnm;::fmﬁzlf‘ :wn (45, Curnmbhiop Hoad St Eylare Py Ha. 688 Mo . L0661
jisteie L L .

. L !
1o il L B 1 | &
V Lt erhae s g mﬂ‘z
Tyt % i (3Rl fin
L e et
|
e eyt
i
"
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Report en the status of Coraplance of stipulated Environmental Conditions; PDPP Project BPCL-KR — Period Apr 19 to Sept 19,

SRo. 3s por
Eovltria 3= |
1011282013«
RO Dl

ﬂ
M COMNMENTS
|

Compllance Status

TTRATEE

SEECIFIC CONDITIONS:

|

w L'z 5PCL shall comply with new standards/norms for Oi Refinery
| Industry 2nd petrechamical industry nelified under the Environment

. {Protaction) Rulss. 1858,

BPCL-KR will camply.

" Continuous on-kne stack monitoring for $0; NOx and CO of all the
eracks chall ba camisd out. Low NO.bumers shall ba installed.

Incinerators are having fow NO, bumers.
Continusus ondine 'stack monitaring will be

ensured.
There are no process healers in the PDPP

(]

-

| Tne emission stzndards prescribed by the MoEF under Environment
{(Protection) Az for petrochamicel industry shall be stricliy followed. At
| no time, the emission lzvels shall go beyond the prescrbed standards.

| In the event of failure =f any paliution control system adopted by the
| unit the respactive unit shall not be restarted until the control measures

| are recified to achisve the desired efficiency. Stack emissions shall

Project. Only waste incinerators are there for
which vaperized LEG/LNG shell be used Ths
incinerators zre designed 1o comply with the
prescribed emission standards,

Leak Detection and Repair programme startirg

. be menitored regulardy.
Leak Detoction 2nd Repsir programme shall be prepared and
impiemented to contre! HCVOC emissions. Focus shall b2 given to
prevent fugitive emissions for which preventive maintenance of pumps,
velves pipelfines are required. Proper maintenance of mechanical
| sszls of pumps and valves shall be given. A preventive maintenance
| echedute for each unit shall be prepared and adhered to. Fugilive
| emissions of HC from produst storage tank yards etc. must be regularly
m meontored  Sensors for detecting HC leakage shall be provided at
| etraceqic locations.
i
|

=
g

fram fogitive emissions survey to status update
and final reporting will be implemented by
availing the services of an expert consultant.

Points for.faak deteclion and repair survey are
being identified and listed, the frequency of
monitoring of leaks and schedule of repairs of
jeak will be as per GPCR guidelines

Tendering for an expert and approved agency
for conducling field survey is in progress.
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Report on the status of Compliance of stipuiated Environmental Conditions: MDPP Project BPCL-KR = Period Apr 19 to Sept 19,

S.Ng. 25 ey
Eav.LirNo. J-

110142572013

A N0, De
120872048

H
i

COMMENTS

Compliance Status

i

Plant-wise PM check schedule for the periadic
health check-up of the Rotary Equipment is
prepared,

All storage tank breathing vents will be routed to
Incinerator, _

Gas delestors provided at strategic locations.,

Tewe! 59: emissions alter implementation of PDPP including IREP
SHALL NOT EXCEED 1561.4 Kglhw,

The (uel for firing in Incineralers is vaponzed
LPGANG, The S02.emissions will not exceed
1561.4 kg'hr

¥

Lontinuvous manitaring system for VOCs at all imporfani places/areas
shat be ensured. Wnen moniloring resulls indicala above the

. p=mssinie imits, effective measures shai! be taken immediately.

BFCL-KR will comply.

| Amzent zir qualty monitoring stations (PMi, PMzs, SO NO. H:S,
| merczpian, non-methane-HC and Benzene) shall be sel up in the
L compizy in consultation with Kerala State Poliution Contrel Board,
| based on occurrence of maximum ground level concentration and
dowm-wind direction of wind, The menitoring nelwork musi be decided
hazeed on modeling exercisa to represent short term GLCs.,

|
i
i
i

AAQMS is Leing installed at the location
approved by Kerala State Pollutien Contrat
Soard.

ikt

| Arabiznd gir quaity datz shali be coliecled as per NAAQES siandards
anm.wwu by the NMinisiey on 5% November, 2009 and trend analysis
dﬁ.i past moenionng resulls shall alse be carmded out, Adequate
| measures Baced on the trend analysis shall be laken to improve the |

Ambient air quality i1s being monitored by
existing refinery facilities. The same shall
uillized for PDPP alzsa.

| ambsent air qualily in the project area.

2

O/ ot

s
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Report on the status of Compliance of stipulated Environmental Conditlons:

5.Mo0. as por
Env.Ltr.Mo. -
THTI6I2013-
EA N {T, Did.:
12#05/2015

PORP Project BPCL-KR ~ Perjod Apr 19 te Sept 19,

COMMENTS

Compliance Status

x

The gaseous emission from DG set shall be dispersed through
adequate stack height as per CPCB standards. Acoustic. enclosure
shall be provided to the DG sels (o miligate the noise pollution.
Besides, acoustic enclosure/sitencer shall be installed wherever noise
levels exceed the limit.

Compliad,

Total fresh water requirement from Kochi Refinery for PDPP shall not

exceed 493 m¥hr and prior permission shall be obtained from the
concerned agency. No ground waler ghall be used.

The total fresh waler requirement will be 493
m¥%hr  which is within the total sanclioned
quantity of 3083.3 m¥hr for refinery by Govt of
Kerala

Industrial effluent shall be treated in the efiuent treatment plant.
Treated effivent shall be recycled/reused in the existing cooling tower,
As proposed, high COD effiuent shall ba intinerated. Water fualily of
treated effluent shall be monilored regularly. Online water monitoring
system shall be installed for imporiant paramelers

High COD eiffluent wiil be Incinerated, Effiuant
will be routed to IREP ETP for final treatment &
disposal. There will be no treated efflusnt
discharge from PDPP complex.

i

xi

ok
| Ol calchers/oll traps shall be provided at all possivle locations in
| rain/storm water drainage system insida the factory

.
A B P
promises.

Qil catchersfoil traps at, possible locations
_provided

i

i E WS el Ty DO

Incinerator designed shall be as per CPCB guidelines

Two numbers Incinerator (Acrylic acid &
Acrylates unil) is considered within the PDPP
complex is designed as per CPCB quidelines

rv

The Company should strictly comply with the rules and guidelines
under Manufaclure, Storage and Import of Hazardous Chemicals
Rules, 1989 as amended in Oclober, 1994 and January, 2000,
Hazardous waste should be disposed of as per Hazardous Waste

(Management, Handling and Trans-boundary Movement) Rules, 2008
and 2amended lime to time.

Disposal of Hazardous waste contract with third
party disposal agency finalized.
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Report on the status of Compliance of stipulated Environmantal Conditions; PDPP Profect BRCL-KR — Pariod Ap# 39 to Sept 19,

S.Ko, as per
Env.LirNo, J-
110111262013

1A 1 [, Bid.:

COMMENTS

Compliance Status

1210512015
XV

Proper oil spillage prevention management plan shall be prepared lo
avoid spillagefleakage of oilipetrolsum products and ensure regular

monitoring.

Oil spillage prevention is taken care at the
design stage itseif. However inside the refinery
complex, adequate facilities are maintained to
prevent and contain oil spillage. Hence the same
shall be implemented for PDPP complex also.

The company shall strictly follow all the recommendation mentioned in
the Charier on Corporate Responsibility for Environmental Protection

(CREP).

Complied (o {he points mentisned in CREP that
is applicsble for POPA praject

f To prevent fire and explosion of oil and gas facility, potential ignition
M sources shall be kep! to a minimum and adequate separalion dislance
} between potential ignition sources and flammable materials shall be in

‘ place.

POPP facilily is designad as per OIS0 & PEGO
guidelines and the facilities saftisfy separation
distances as specified by QISD and relevant
Pelroleum rules. h_

avill

_b: the recommendations menlioned in he rapid risk assessment
| repont, disaster managemenl! plan and safety guidelines shall be
W implemented. Accordingly, provision of budgel lo be kept,

Emergency Disaster Gontrol Plan is being
updated based on the recommendations of risk
assessment report.

CoA T

xix

[ All the issues raised and commilmenl made during the public
| hearing/consullation meeting held on 23" December 2014 shall be
[ salisfaclorily implemented. Accordingly, provision of budgel to be kept.

mvom..xm has complied wilh the issues
mentioned in the minules of meeling published
in the EIA report

At l=ast 2% of the total cost of the project should be earmarked towards
the Enterprise Social Commitment (ESC) based on local needs and
aclion plan with financial and physical breakup/details should be
prepared and submitied to the Ministry's Regional Office at Bangalore.
_anﬂmemaﬁmo: of such program should be ensured accordingly in a
| time4ound manner.

?uﬂ: plan prepared and submilted wilh the
previous compliance report.

e

‘lhe plant premises to miligate the cffects of fugitive emissions all

| Gfeenbell shall be developed al leas!in 40 acres of 12nd in m:m. around

Green bell is being developed in 40 acres of
land in and areund the plant premises

=k,
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R t an the status of Compliance of stipulated Environmentat Conditions; PDPP Project BRCL-KR —Periad Apr 19 to Sapt 19.
epor

16

S.He. as por
amﬂmw_uw%w,_.w. COMMENTS Compliance Status
(A 1l {1}, Dtd.;
1210512048 : : .
Chief Inspectorate of Factories, Chief Contraller of Explosives, Fire | the E_mm and ‘regulations under Bm:cqmnfa.
Safety Inspeclorale etc. must be abtained, wherever applicable. Storage and import of Imum:.,_.o:.m Chemical
Rules, 2000, PESO approval obtained for plot
plan and other drawings as required.
PESO storage iicense for the facility is in
application stage.

iv The overall noise levels in the around the plant area shall be kept well | The overall noise level will be limited at the fence

within the standards by providing noise conlrol measures including as prescribed under EPA rules.
acoustic hoods, silencers, enclosures elc. on all sources of noise

generation. The ambient noise levels shall conform to the standards

prescribed under EPA Rules, 1989 viz. 75 dBA (day time) and 70 dBA

(night lime).

v A separate Environmental Management Cell equipped with full fledged | BPCL-KR is having a separate Environment
laboratory faciliies musl be set up to carry out the environmental Management cell to carry oul environmental
management and moniloring functions. management and monitoring functions. We

have well equipped Centralised Quality Control
Laboralory. The same facility will be utilized for
POPP also,

vi Adequate funds shall be earm

arked towards capital cost and recurring
cost/annum for environment poliution control meas

s stipulated herein,

{ The funds sp provided shall not be diverted for any other purposes,

mvﬂr.x_ﬂ has earmarked adequate funds for
environment pollution control measures.

N Hw
. . vw
PRL

.
YELIR
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S.Mo. as per
! Env.ltr.No. J.
. 1101 172812813-
w 5:?9?
m

12/0572015

17

The pr

slipula

shall also be put on the web site of the Compan

oject Proponeant shaj]
ted environment clzarance Conditions, ncluding results of

COMMENTS

ceivad while Processing the proposal.

Report on the status of Compliance aof stipulated m:&..o.__dam:a_ no:nmnmoumh POPE Project BACL-Ki - Periad Apr 19t Sept 19,

Complianee mnm:.hn

Six monthly  compliance reports  will pe
submitted on 1% December (for the periog 1=
April to 30" September) and on 1 June (for the
period 1* Ocl to 31% March) b BPCL-KR
BPCL-KR has complied with this condition,

Six monthly  complianca CPos  will pe
submitted on 1st December ({for the period 1%
April to uos.mnuaauna and on 1 Jyne (for the

namely,
NOx, HC (Methane ~ of

(ambient levels as well as
stack emissions) or critical secloral Paramelers,
indicated for the projects shall be monitored and

feports  will pe
for the periog 1
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Report on the status of Compliance of

stipulated Environmentai Canditions; pppp Project BpCL.

e
KR - nm:o\a Apri19to Sapt 19,

18

SN, as por
Env.LtrNg, J.
01172612013, COMMENTS Compliance Status
(A {1, Did.s .
12/05/2815 i
including results of monitored data (both in harg copies as well as by | April to 30" September) and on 19 Juna (for the
e-mail) to the Regional Office of MOEF, the respeclive Zonal Office of period 1% Oct lo 31% March) by BPCL-KR after
CPCB and the SPCB. The Regional Office of this Ministry/CPCB/SPCB receipt of the Environmental Clearance for the
shall moniter the slipulated conditions. PDPP project. The same will be sent to the
Regional Office of MoEF and also uploaded in
. the website.
xi The n:e.mana.mam_ statement for each financial year ending 31* March BPCL-KR will comply

in Form-V as js mandated to be submilted by the Project praponent to
the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1886, as amended subsequently,
5 put on the website of the company along with the slalus

BPCL-KR has complied with this céndition,

2

investment clearance from Board obtained on |

03.12.2014 and tang development started
subsequently

-

T

True copy


FreeText
18

FreeText
True copy


19

SR UZIRTIT g S
'?37.' ‘?'?gﬁlﬁ; w1 () | BMARAT PETROLEUM CORPORATION LIMITED
il HQIE’:!; l @ 1 AGowt, of India Entorprisa
.l:';:"_l Kochi Ralinery
O3/HSE/ENVI202104 il
01.06.2020

Annexure-A4

The Additional Principal Chiof corye

Ministry of Envimnmen!, For n"%::‘;?'ﬁ’ &fl ;l;;zsts (C)

A TG :

ST, Kendriya Sitdan, Koramangala, Bangatore-560 034

Dear Sir,

Sub: Submission of oy yearly Fompliance report of IREP Project on Environmaptar
Qlearanco isstied by the WMiniatry of Environment, Forests am Climate Change,
Ref: EC'Nos.J-11011/341159, VA . 22.11.2012: ang Amendment dated 231 g,

14 "R , ; :
s Issued to the IREP F’rOjecI of M/s Bharal Pelroleum Corporation Lid, Kochy
at Ambaiamugal':

Please find enclosed the Compliance feports on the various condilions taid down by MoEF
&CC, pertaining to the haif yeq

I period from 1*'October 2019 1o 31 March 2020 for the
subject project, :

Thanking yoy
Very truly yours
For BPCL Kochi ﬂmry

Chief Gehg al Manager {HSE)
Encl: 1.Status: Six monthly compliance Report

Ce:

1. The Member Secretary . " 2 The Member Secretary

Central Pollution Central Boar Kerala State Pollution Controy Board
Parivesh Bhawan Plamoodu Junction ;
East Arjun HWagar Foltem Palage :

Delhi - 110 632 Thirueananthapurar . ggg 004

W7 &M 7 2, SraEE - gas 302, wompEn fien, dRm, ROV 0404 - 2722061 - 69 dug: pagy . 2720961 1 2721004
wilgT wwter: i e, 4 8.6, Al 3, ok gz, @), . 688 viard . 409 gy

Posl Dag No.: 2, Ambalamugal- 682 307, Eunaiulam Dist, Ketals Phonc: 0184 - 272208 169 Fax: 2120961 1 2721004
Regictornd Offize: Bharal Blavan, 4 4 8, Curriaiblioy Road, Ballase Eslate, P.0). Np, £88, Kumbai - 407 0o

1 PMA VL
%.-.:_:ﬁlgu’j i ‘* porge o
F'-.IL!":'- oYL L. 1T

C v ¥ ¢ .
:“. e - i qr
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Report on the status of Complianee of stj
2018

= Period 1% Octaber 20015 to March 2112020

pulated Eavironmental Conditions - HEP Froject BPCL-

KR - Period Aprit 1

2019 to Septemberag®

| S.No.as per

Compliance Statug

- EmvltrNo, J-
ERLARIEES Frdi b COMMENTS
VAT, D &
L__2211i142
 SFECIFIC CONDITIONS: :
| | Complianca 10 all ths environmental conditions stipulated in the { Complied.

H

ER————

environmental clearance letter nos, J-11011/32/90-1A.1f dated 20

August, 1291 J-11011/78/1896-1A.11 () dated 59 March, 1697 and J-
11011/238/2008-1A.11 (). dated 18" February, 2009 shall be

Minisiry's Regional Ofiice =t Bangalore.

satisfactorily implemented and complianca reports submitted to the ;

{

M's EPCL shall comply with new standards/norms for ONf Refinery
Industry notified undar tha Environment (Protection) Rules, 1985 vide

|

Complied.

sy i IR N

| G.S.R. 188 (E) dated 18> March, 2003.

w_

Atizguate siack height shzll te provided to heaters, furnaces. VGO,
\ HSD and utility boilers as per CPCB/Kerala State Pollution Control
Boerd (KSPCH) guidelines to disperse gases emissions into the
\ aimosphere. Low NOx burners shall be provided to Heaters/furnaces
with en-line analyzers. Low sulphur fuel shall be used.

Complied.

W

| stacks shall be carried out.

\

| Continuous on-line stack moritoring for SOa, NOx and CO of all the

=

Complied.

Complied.

|
-
—_

__

|

Mi

v

The process emissions [SO: NOx, HC (Methane & Non-methane))

VOCs and Benzene frem various units shall cenform to the standards
prescrioed under the Envircnment (Protection) Act. At no time, the
emission levels shall go beyond the stipulated standards,
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raie

= Perind 3" October 2018 to March 317 2020

<R - = tember20™
ot on the status of Compliance of suipaldted Lavironmentsl Conditions - IREP Projoct BPCL-KR Pefiod Apri 17 2019 to sep .
e . :

SND 2T per

i mnl,ﬁerwq..znwa N
Rl kbt St
AU D

%
&
L2 e

COMMENTS

Compliance Status

e

- In the even! of failure of
| umi the unlt shall be im

131 been sehioved.

paliution control s

mediately put ow
| e restarted until the desired efficiency of

ystem(s) adopted by the
of operation and shall not
the pollution control device

Complied.

v . Lesk delection ang repair programme shall

molemented 15 control

shall be

TSt be regularly monitored. Sensors for detecting HC

Le provided a2 Strategic locations.

‘I.I.I.ssi.l.lll.lnlnllllllzae[
b, 2 5

[P

be prepared and
HCAVOC emissions. Focus shall be given to
Prevent fugitive emissions for which preventive maintenance of
Pemps, valves, pipelines are required.
meshanics! seals of PUmps and valves shall be given,
mEnienance schedule for each unit

prepared and adherad
0 Fugitive emissions of HC from

preduct storage tank yards etc.

leakage shall

Complied. ‘ )
948 no of Hydrocarbon detecters are instalizs
at different locations of refinery.

X

A | ¥2inr end further efforts shalf pe
Touch use of (ow sulphur fue|

nsiaties for contrp) i
| Eliienny
| less than g%,

[ the E < Emendmen dated 23 05

it 142 progoed retord of

i =l —

~7 EMissions after Expansion from the

{The S0 emittion wag reduced from 1582 K

plant shall not
made for reduction
Sulphur

eéxceed 1518
of SO, load

~ fecovery units shall pe
of Sulphyr mmnost Unit §.5 il

|
|

]

Complied.
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Report on the status of Comp,
2013

=Period 1 Ociober 2019 te March 317 2020

ltanee of stipuiated Lavironmentat Conditions - IREP Project wm.n_.w

KR - Beriod Aprif 1% 2019 to Septemher3o™

S.No. as per
Env.LirNo. J- -
11014/344/201 COMMENTS Compliance Status
1A N ), Did.:
L2115z !
M.I, | Refinery as pant of the environmental data on regular basis, The basic
] %nﬁsgama of sulshur balance include sulphur input through feed
W (sulphur centent in crude oil), sulphur output from Refinery through
. m oroducts. bysroduct {elemental sulphur), atmospheric emissions ete. .
i ix h Flars gas recovery system shall ba installed, Installed in February 2018_ __
: X Ambient air quality monitoring stations [PM;o, PMas, SOz, NOx, H,S, Complied.
] mercaptan, non-methene-HC and Benzene] shall be set up in the
complex in consultation with Kerala State Poliution Control Board,
f | based on. occurrence of maximum ground level concentration and
| | down-wind direction of wind. The monitoring network must be decided
\ based on modeling exercise to represent short term GLCs.
Complied.

| xi | Ambient zir quality data shall ba collected as per NAAQES standards
f notifisd by the Ministry on 16 November, 2009 and treng analysis
/ w.rit past monitoring results shall also be carried out. Adequate
measures based on the trend analysis shall be taken to improve the

f \ ambient air qQuaiity in the project area.

j i The gzseous emissions from DG sel shall be dispersed through
adequate stack height as per CPCB standards. Acoustic enclosure

+

levels exceed the limit.

DG set are used only in the extreme
emergency(for lighting)
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Report on the status of Compliance of stipulated Environmental Canditions - IREP Project 8PCLKR — Period April 1% 2019 to September3d

201¢ 7 <
— Peded 17 Gotober 2815 to March 31Y 2020

3 - % 5
R -

S.No. as per
Env.Ltr.No. J-
.xaaﬂ_,m.ﬁwm%. COMMENTS Compliance Status
1A (i), Did.:

22111112 : — :
Xt Toal water requirement from River Periyar after expansion shall not | Compiiag.
excaad 3083.3 m¥hr and prior permission shall be obtained from the
competent authority.

sffluent treatment plant. Treated efiuent shall be recycled/reused -
within the factory premises and remaining treated efluent shall be ) :
gischarged into Chitrapuzha River afer conforming io the standards -
prascrided for the effluent discharge and obtaining permission from
T.._» KSPCB, which shall not exceed 410 m¥hr. Domestic =ewage
shzll be treated in sewage treatment plant (STP).
iy All the efivents after treatment shall be routed to a properly line | Complisd.

[ guard pond for equalization and final contral. In the guard pond,

! euvtomatic monitoring system for flow rate, pH and TOC shall_be
o / previded. £
Q] H xv \Om caichers/oil treps shall be provided at all possible locations in | Provided.

rain/storm water drainage system inside the factory premises.

__ xvi A study shall be conducted (o idenlity the source of odour and Campliad,
remedizl measires to control the odour problem shall be taken. Study
réport shall be’ submitted to the Ministry's Regional ofiice at
Bangalore within 6 months from the dale of issue of this letter. 43 == F
xvt Improvement in the sludge handling area is required and scheme for Sludge handling area housekeeping improved
fina! disposal of sludge shall be prepared and submitted to the | and Final sludge disposal scheme submitted.
Ministry's Regional office at Bangalore. .
Xwiij Oily sludge shall be disposed off into Coker, Olly sludge is disposed in Delayed Coker Unil
(DCW,

|

__

i .

_ Indusirial effluent generation will be 1400 m®hr and treated in the Complied. : .
|

l

i
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Report on the status of Complianee of stiputated Environmental Condi tions - IREF Irojoct BPCLKR Periad Aprit 1 2019 1o Septemberzg™
n L . - .-

2019~

~Period 1* October 2019 ko March 31" 2020

m.-&-.-,

Hiay il ———
| S.to. as per. |
- EnvttrNo, S
| 1101173247204 M‘ COMMENTS Compliance Statys
HANW, D w

2211113 ] — .
i Annual Oily sludge generation ang disposal data shall be submitted to [ Annual sludge gencration and disposal data
i 5 - ihe Ministry's Regional Office and CPCB. being submitted to Regional Office and CPCB, ]
M- ! The Company should strictly comply with tha rules and guidelines Complied,
! { under Manufacture, Storage and Import of Hazardous Chemicals i
“ | Rules, 1889 a5 zmended in October, . 1894 and January, 2000.
{ w Hazardous waste shoulg be disposed of as per Hazardous Waste
| | (Management, Ha ndling and ﬂmnm-vocnamé Movement) Rules, 2008 -
L. . 2nd amended time to time.
=x

| The membership of common
| Cisposal of hzzardeus Waste. Copy of authorizstion or membership of

TSDF should be submitied to Ministry's Regional Office at Bangalore,

|

| Oumamﬂsaoﬁmnmn sludge shall be sent to treaiment storage disposal

| zaciity (TSDF) for hazardous waste, Spent catalyst shall be sent to
o f authorizes recyclersire-processors. .

BPCL-KR has enterag into a wasts disposa
agreement  with M/s

! disposaz|

| Proper qil spillage prevention Management plan shall be prepared to

avoid muammgmmxmmm of oil/petroleum products and ensyre regular
monitoring.

agencies,
BPCL-KR s having an oil spillage contingency
plan for SBM. Inside the refinery complex,

adequate facifities are maintained to prevent
and contain oj spillage.

Will be complied,

| To prevent fire ang explosion at oil and
fources sha| be kept

distanze between polential

shall be in lace,

gas facility, Potential ignition
and adequate Separation
ignition sources and flammabla materials

—————

5

.Ob:,_v__.ma as per OISD guidelines.
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Report on the status of Complia

i

2019 2

- i
— Peried 1% Octoher 2019 to Mareh 21% 2020

PR
1o ]

- "

.

nce of stipulated Environmental Conditions - IREP ProjectBPCL-KR = Perind Aprit 1% 2019 to September30t

sy

N
SR,

_ S.No. as per |
% Env.Ltr.No. J-
i 1101113417201

1AL (1), Did.: P

~ COMMENTS

Compliance Status

BPCL-KR is having @ total are3 of 1310 eres

H
! 22111112
w : xxv

|

round the plant premises to mitigate the efiects of fugitive emissions
./\ all around the plant as per the CPCB guidelines in consultation with
DFO. Thick graen belt with suitabla plant species shall be developed
around unit. Selection of plant species shall be as per the CPCB

\w\ﬂma belt shall be developed at least in 33% of the plant area in and

guidalines. .

of land of which plant area accounts for 855
acres. The stalutory requirement of green betlt
‘a8 specified in Environmental Clesrance is
33% of the plant area. Hance |he green cover
requirement is 216 acres, Atpresent KRis
having a girth of 10¢ms {trees have been
humbered) and above and from 2016 onwards
we have planted 31227 Nas. of saplings.

Based on the above tree data we are having a
total green cover of 243 acres which is well
‘above required no. of 216 acres specified in EC
conditions.,

] Xxv | Company shzll prepare project specific environmental manual ang 2 Complied
h | copy shzll be made available at the project site for the compliance. =
i
\_ x4 __:Q the recommendations mentioned in the rapid risk assessment Complied
| 'epont, diszster management plan and safety guidglines shail be
{ = timplemented.
xxvi| W»_m the issues raised and commitment made during the public | Al feasible and applicable concems
_ ! hzaringleansultation meeling held on 14® February 2012 addressed. ?
XXV BPCL as a Corporation is having a Corporate

wnm&um:w shall adop! Corporate Environment Policy as per the
Ministry’'s O.14. No. J-11013/41/2008-4A.1 (1) dated 26" April, 2011

HSSE Policy which includes Environment also.
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Report on the status of Compliance of stipulated Environm ental Conditions - mep Projeet BPCLKR — Pariod Aprll 1% 2015 1o Septembiorap™
2019 Wt f _

= Period 1* Oetober 2019 1o March 31" 2020

i

* e L

.o'. o 1 .«.qmﬁ.f

S.No. as per : b
Env,LirNo. J- . . .
TI011434 14204 - COMMENTS Compliance Status -
AN (), Dtd.: _

22{411M2

26

and imoiemented.

XRIX ton labour within Complied,

GENERAL CONDITIONS:
i The project authorities must strictly adhere to the stipulations made BPCL-KR will adhere to the stipulations made
by the State Poliution Control Boarg {SPCB), State Government and by KSPCB, State Govt and other statutory

any other statutory authority, bodies,

i No further expansion or modification in the project shall be carried out BPCL-KR had sought some amendments to
without prior approval of the Ministry of Environment & Forests. In | the EC conditions from MoE&F. MoE&F has
case of deviations or alterations in the project propesal from those accorded the EBC amendment on 234 May
submitled to this Ministry for clearance, a fresh reference shall ba 2014,
made to the Ministry to assess the acequacy of conditions imposed
and to add additional environmental protection measures required, if
any.

i " | The broject autharities must strictly comply with the rules and | BPCL-KR has obtained approvals from Chief
regulations under manufacture, Storage and import of Hazardous Inspectorate of Factories, Chief Conlroller of

Chemical Rules, 2000 as amended subsequently. Prior approvals Explosives, Fire Safety Inspectorate etc,

from Chief inspectorate of Factories, Chief Controller of Explosives, BPCL-KR complied the rules and regulations

Fire Safety Inspectorate etc. must be obtained, wherever applicable. under manufacture, Storage and import of

Hazardous Chemical Rules. 2000 1‘_

7
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i - h
Report on the status of Complianen of stipulated Environmental Conditions - IREP Project BPCL-KR ~ Period April 1% 2019 to September30
epart ont : :

Z01e
—pariod 1% Octaber 2019 to March 31% 2020

__. mm,zM. u”"ﬁa.“ m
v .lirND, J-
M_ ARSI COMMENTS Compliance Status
1A 1 (), Ot
2 1 1] i ! 1 will be limited at the
W _ﬁm overall noise Jevels in and around the plant area shall. be kept | The overall noise leve e limited at
{well within the standards by providing noise control measures | fence as prescribed under EPA rules
| including acoustis hoods, silencers, enclosuras ete. on all sources of '
i ! ncise generation. The ambient noize levels shall conform to the
standards prescribed under EPA Rules, 1989 viz. 75 dBA (day time)
! and 70 d3A (night time). -~ =
v A segparzle Enwvironmental Management Cell equipped with full | BPCL-KR is having a separate Environment
fladged laboratory faciiities must be set up to cary out the | Management cell to carmy out environmantal
environmental management and monitering functions. management and monitoring funclions. We
hzve well equipped Centralized Quality Control
H L.absratory zlso to support monitering.
vi | Adequzte funds shall be earmarked towards capital cost and | BPCL-KR has eanmarked adequate funds for
\ recumring cost/annum for environment pollution conirol measures and | environment poliution control measures.

m shall be used to implement the cenditions stipulated by the Ministry of

| Environment and Forests as well as the State Government along with

M the implementation schedule for all the conditions stipulated herein.
The funds so provided shall not be diverted for any other purposes.

vii ' The Regional Offi f this Mini a i i i i
| g ce of tnis Ministry/Central Pollution Control | Six monthly compliance reports are bein
hmumﬂ.\mﬁﬂm Pollution Control Board will monitor the stipulated | submitted by BPCL-KR a u_._ i g
- i ¥ S per the requirement,
| Sn%_os.w. A Six monthly compliance report and the monitored data
' glong with statistical interpretation shall be submitted to them
| reaularly.
wiii A copy of clearance letter shall be sent b . _
. y the proponent to | BPCL-KR h { i it
Contsrned Panchayat, Zila Parishad/Municipal Corporation, Urban e s
1 Local Body and the local NGO, if any, from whom

T
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" L
the status ¢f Conipliznce of stipulated Environmental Cenditions - IREP Profect BPCL-KR — Period Apri! 1* 2019 1o mmu_s_.:c@.._.wc
Reporten ine s .

2012

- Fariod 1% October 2019 ta March 310 2020 E

+

S.No. as per

4

HA NI, Did.:

Env.Ltr.No. J-
11091581201

 COMMENTS

Compliance Status

22111142

i . ! :
suggestionsirepresentations, i any, were received while processing

the propesal. The clearance letier shall also be put on the web site of
tha Company by the proponent,

The project proponent shall upload the status of compliance of the
* stipulated environment clearance conditions, including resulls of
| monitored data on their website and shal update the same
| periodically. It shal simultaneously be sent to the Regional Office of

the MOEF, the respective Zonal Office of CECE and the SPCB. The

criteria polluiant levels namely, PM10, PM2.5, SO2 NOx, HC
i (Methzne of Non-methans), VOCs (ambient levels as well &5 stack
| emissions) or critical sectoral parameters, indicated for the projects
| shail be monitored and displayed at a convenient lozation near the

| main gate of the company in the public demain.

Six monthly compliance reports zre being
submiited by BPCL-KR after receipt of the
Environmental Clearance for the IREP project,
The same will be sent to the Regional Office of
MoEF and also uploaded in the website.

The criteria pollutant levels namely; PM10,
PM2.5, SO2, NOx, HC (Mathzne / Non-
methane), VOCs (ambient levels as well as
stack emissions) or critical sectoral paramesters,
indicated for the projects shall be monitered
and displayed at a convenient location near the
main gate of the company in tha ublic domain,

LT

The project propenent shall aleo submit six monthly reports on the
stalus of the compliance of the stipulated environmental conditions
including results of monitored data (both in hard copies as well as by
e-mail) to the Regional Office of M OEF, the respective Zonal Office of
CPCB and the SPCB. The Regional Office of this
| Ministry/CPCBISPCB shall monitor the stipulated conditions.

Six monthly compliance reports are being
submitted by BPCL-KR after receipt of the
Environmental Clearance for the IREP project.
The same will be sent to the Regional Office of
MOEF and also uploaded in the website.

The mm&amaoaﬂ statement for each financial
March in Form-V as is mandated to be submitted by the Project

prescrived under the Environment (Protection) Rules,
amended subsequently, shall also be put on the website of the

Complied.

9
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Report oo the sta

.
2010

—Period 1V October 2019 to March 31" 2020

s of Compliance of stipulated Enviranmental Conditions - IREP Projoct BPCL-¥R — Period April 1 20190 ¢4 Septemberig®™

e e b at i faas ]

S.No.zs por |
EmvilitrNo )
COMMENTS
TSAR L D
<2 1Mz

Compliance Status

omSany along with the status of compliance of .mnsaonam:ﬁ“

=ondtions and shall also be S2nt 1o the respective Regional Offices of
the MOEF by e-mail,

x | The proect proponent shall inform the public that the project has
Deen 222orded environmental clzarance by the Ministry and copies of
| the clegrance lotter are available vith the SPCB and may also be
| seen 2t website of the Ministry of Environment and Forests at
ntindenvisrnizcin, This shall ba advartised within seven days from the
czte of issue of the clearznca letter, at least in two Iscal nawspapers
52 2re widely circulaled in the region of which one shall ba in the
- vemagulas language of the locality concerned and the cepy of tha
- fame shall be fonwarded to the Regionz! Office.

£

BPCL-KR has complied with this condition.

L Project authonues shall inform the Recional Office as wall as the
Mevstiry, the date of financial closure and final approval of the project
| By he concerned authorities and the dale of commencing the land

| Seveicpmen! work,

The Board approval for pre-project activities jor
lhe IREP project was obtainad on 31.01.2011
and capital approval was obtained by the Board
on 31.03.2012. Land development work

commenced in line with the above approval.

|

WML . 10
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- ... Annexure-A5

WRA @R wiaRey R '
o+ Wiy J @ | DHARAT PETROLEUM CORPORATION LIMITHD

- e

MY e o e
ey m"..!; j A Gowt, of India Entorpelss
nm Kochi Rotinery

oy
O3/HSE/ENV/202 /04
10.06.2021
%
Te »

;::;‘ "f d’“{"‘r‘“ ;' incipal Chigt conservator of 1y el {C)

iyo "

" ) vitonment, Forest & Climate Change A1l ; I Win
Kendriva sadan, Koramangala, B4nRAlore-560 014 At Floor, [&F Wings,

Dear bir,

Sub: Submission of Half yearly ompllance report on Environmental Clearance tssued by the Ministry of
i

Enviranment, Forests and Climate Change (Mot 5 e}

:e:: EIC Na.é-uou;‘szfse«m-u dated 20.8,199) issued to our Projrct “Capacity cxpansion of M/s Bharat
etroleum Corporation Ltd, Kochi Refinery {Formerl in Relineries L1d.) from 4,5 to 7.5 MMTPA at
Ambalamugal®, erly Cochin Rel

Pivase find enclosed the compliance reporis on the various conditions laid down by MoEF &LCC, pertaning 1o

the héll year peried from 1 October 202010 31% Mjrch 2021 for the subject project
The data on emission, ambient air, ellluent, CREP recommendations, details of land balance, ground water

- usage, green belt, solid waste management, rain water harvesting, sokr power generation and details of

environment management cell being common to all the £Cs granted in Kochi Refinery premises, the same
are enclosed as part of EC for CEMP-ll accorded vide MoEF&CC letter :11011/369/2005+1A 1l (1] dated 2™

February 2008,

Thanking you
Very truly yours

For BPCL l('cicbi Refita.{_y

Remachandran. M.K

General Manager 1/C {HSE}

End: 1. Six Monthly Cornpliance Report.

2. Annexure =§ :Stacktenﬂssicnm 8
Ce: :
1. The Member Secrefary 2. The Member Secretory
Central Pollution Control Board Kerala State Pollution Control Board
Parivesh Bhawan Plamoaduy Junction
East Arjun Nagar ' Pattom Palace
Thiruvananthapuram - 695 04

Delhi- 110032

|
- Firar, &, 3o p4pq
Gire & 5i: 2, IpAAGIE - 662,302, QMGAT T, WL, - 2722061 - 69 WA 0464 - 21004
ﬁ:&g adhos; T Wa, 4 &6, afimiia s, doik vz, Q) o 4, gea bty 2720901 /27
bestBas s 2, Ambalamugal- 682 302, Einabulam Dis. KethaPhons. 0ABH 7122081 69 F - 37 o
e irad lc: Ohrat Bhavan, 45, CuimshorRon. Bt Exse 25, o, 68, oy sun e 2 ™

-~
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Complianee 1ioius of Eaviro
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Status of the projucy:

31

Projec Ommissicngy) iy 1984

L
e

Sl
No.

Stipokstions af MotF & EC'M“."

The o Oieet 3uthor ity st <

. )3 Must stric
the stipulations baid down bvslll: -
Contro! 8oard and the State Gu: =
cqm prehensive GEA feport m e
wthin 1w ndmtls. =y

Mheretg
e Pollurion
nmeny and 3

2 submitied

Aoy expansion -

) of e plamt  wun

existing product mijy qrpna“. either with e
th :

Ministry. the p

The present policy of crdi
<y of crude mix refiniea s

mix refini ratepy |

::}::m;?wm S0% Indian crude i;:;ﬁ::ng strategy

. of imported crude shoylg bem _ngw‘B.H e

implemented under normal cunditio:::r : -
.

Capacity is 15.5 M

# LY e

* Sondivfans for Capatity gxpansion project acgorded BY

— P
e = alS 33 O 31.03,2021
e ————
compliatl.
Complied.
¢ mix is chosen

MTPA and crud
to improve the gross refining rnargin‘of the
ihin the consented conditions of

emission/effluent norms.

L
Unit with more than 90%

Sulphur Reco;:ery Unit with m

Sulphlff"emﬁw should be oirnit;::::; 909:
commussioned belore the exgansion proi y
mmplgted ang precautions for hs c:;:::a i
operaticn must be taken, Techmwn::::
feasibllity study for additional stand —by ‘¢
vrecuveu'y system may be initiated after the
installation of first unit,

sulphur fgcovery
sulphur recovery cormmission
1995

Additional Sulphur Recovery units with newer
technology and higher efficiency of 99.9% have
been commissioned as part of DHDS / CEMP -/

IREP.

ed during March

Only LSHS should be used in boiers. The
additional capatity for heaters, utility furmnace
must be based on 1SHS use only. Low NOx
burners shoutd be used to avoid gasecus
formation of NOx, -

Complied.

The gaseous emissions from various process units
should conform to the standards prescrived by
the concerned authorities from time to time, At
no time the emission level should go beyond the
stipulated standards. In the event of the failure of
any pollution cantrol system adopted by the unit,
the respective unit should be put out of
operation immediately and should not be
restarted untif the control measures are rectilied
10 achizve the desired efficiency.

Complied

.
of o~

s APT -
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7 | Adequate numbnr (a minimum of 7)ot al qif
Qi

monitoring statians should bie set ¢ ity

i : pinthe

:Eifl‘l Birection as well as wherd Maximm !:uw"'.
ver concemteation iy anticipated. Sk fround

should be moeniley ing by I“mmm;‘ Cimission

data on staek omission PR unlt. The

A
the State Pollution Conm;;):;l:;de ::bmlltvd o
menths and to this Minlstry gl t't: in theee
Along with the statistical analysis “‘: X months
mol"\itm Mg staions should e ;('Ieﬂ a;r quality
Lasis of madelling exercise 10 repres e im the
term ground level constriiction, W Sioet

- _,.WM_—._.—.-—-"W""“"
A per letier

=MoL 1-11011/32/90-1A.
i dated 19 05,1992, CRL was direcied to put up 4
Nos. of AAGS. Bosed on nd 1136 paitem 2y Cit

and modelling ererdse conducted, 3 AAQMS were

found to b adficlent  for  monitoring  the
pollutants  frorm CRE. R5PL8's approval was

s 3 stations ) [t
ot 104 1 e s
i:;:; wiih 5 Data Acquisition Ceatre anel was
commissioned In August 1997.

' mrnissioned in 2010 -
g;;; C;:::‘:. ll:;l pt:::e;t’h:%lms stations. The data
ffam‘ all the five AAQMS stations are heing
uploaded to CPCH servers.
The data from AAQMS are being plrm'sded slong
with CEMP Il clearance accorded vide MoEFZCC
letter }-11011/369/2005-1A N (1) dated 2 i
february 2006 to KSPCB and MofF& CC as_ per the :;
recommended time interval. Stack emission data %
altached as Annexure l. :

Fugitive emissions should he regularly monitored

and adequate provision should be made for ihe
same.

Complied.

——

Fugitive emission of HC from storage tanks
should be minimized by adopting'the following
measures: 4 '

2} Provision of Floating Roof Tanks for
volatile products

b}’ Replacemen of gland packing of pumps
by means of mechanical seals.

c Use of submerged filling in product
loading gantries

Complied.

All the pumips except pumps in heavy ail or water
servite are provided with mechanical seals.

Complied.

10

‘failure in any system of the plant.

There should be no change in the stack design
without the approval of the State Pallution
Control Board. Alternate Pollution Control System
and proper design in the stack should be
provided to take care of excess emissions due to

L I

Complied

11

(industrial as well
tor consumption {in u
g d the present level

as township) should not ex¢ee
(i.2.16800 m3/day).

Complied.

Current cansmption Is within the revised figures
as per latest consent.

e S
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12 | The project authoritios ’;"WETJA -
to the maximum ox
practice of ETp of
fogged arcas

tent pogsible, The
fluent discharged i
hould not o continyed,

The liquid e lfiyeny ton
meet the stipulate
through the ehannel
Chitrapuaha river to
Pollution Contrel Bo
mto vological Systen

megem
0 Waler

Vinp out of the plang
d Mandargs and
only intg the outfay point in
he Identfiey by the State
ard. Flow of oll g

W prease
' should be AVoided

before EYP,

[ R SRS RS
Adequate number of

\___,__

’_"Nw.,__‘
te warer

Complind.

t‘fﬂucﬁaﬁ“‘“‘*.——
grease, COD, Bop, Quality (oil &

‘ Uspended solids, phengls

sulphides, pH and flow) Monitoring stations mu's;
be set up in consultation with State Pallytion
| Control Board ’ |

r
¥
H

!.”
|

|
|

Compficd

———

Mo oily sludge should
was being done in the past.

S —

As aart of IREP project, BFCL-KR has commissioneq
; D;:zlayed Cokar Unit [DCU]. Sludge gensrated i3
processed in this DCU.

15 [ The project authority shogid “prepare 3 well
’ designed scheme for solid ang hazardous wastes

disposal generated from BPCL-KR (formerly CrL)
! taking into account the suggesiions made by
f consultants in the EIA report. The plan for
f disposal duly approved from the State Polluticn
| Control Board should be submitted to the
| Ministry within six months and adequate sgace
should be provided for it, as far as possible on the
presmises iseif.

-

Scheme for solid and bazardous waste disposal
was  approved by KSPCB.  Scheme  was
subsequently submitted to MoEF &CC in March
1933,

BPCL Kachi Refinery has implemented a scheme
for recovery of ol from oily sludge. The ail
fecovery process consists of a series of physical
separation processes. The oil recovered is
reprocessed in the refinery process units. Bio
remediation is carrieg out through The Energy and
Resources Instityte (TERI) suggested methods.

Spent Catalyst is dispased by gither retuming to
the original supgier or selling to the recycler or is

disposed in delayed Coker ynit / approved agency
for TSOF.

ETP Chenucal sludpe i disposed in delayed Coker
unit,

Bio sludge from efficent treatment plant is used as
manyre,

—— e
e sttt
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Green boll 50—
een belt, P
00 "“"“'S.widp. " T

LU TR T ———

l"jf T S I AL RS

by the consul
ol renih tants iy O repory o .
oped and Maintain Wy be
conforming to the g1ang
green belt d‘-“’c‘ﬁpmm“
attenuation f'*(lﬁts..
Sheuld t)e l‘fk‘im!’g\d
Ministry within G months.

Cotnplizik.

Aol

17 [Relocate 1PG wphers
FEMIINS withny the

"k due 1o hiase [ comptisd.
to relocate the LG spheres,

f ::sl:,:: ;::: :iii?:::]li)v MoEF &CC to acquire land
in the adjoining area where impact wiil be more

I Accordingly, the adjoining tand of 63 acres had
been acquired by BPCL = KR (formerly CRL), that

has been occupled by 10C, HPC and BPC area.

T Further, 70% of LPG storage is In mounted butlers,
ctailed rigk analysis Study bag b Risk analysis study had been conducted and was 1
'S should be done and | submitted to MotF &CC in Octaber 1931, Disaster
¥ once the process | Managerment Plan was submitted to MotF &CC in

3Y out Is frozen, Baseq Febnuary 1992,

S 50 that
Plant ares

Nodal Agenty, should be submi
: ; ubmitied thi
Ministey within six months e

18 | Feasibility of using 20 tonner truck may' be
studied / assessed wherever road transpeort is
being envisaged and report submitted to this
Ministry in three months. - i

20 Yonner trucks are utllised wherever feagible,

20 | The preject authority must set up laboratory
facilities for collection and analysis of samples
under the supérvision of campetent technicst
personnel, whe will directly repori to \he Chief

Executive.

Complied

PNt r= LA .

a fa Separate Environment Management Cell with .
suitably quaiified people to carry out var;lous e
functions should be. set up under qte control of
Senior Executive, who will repart directly to the

Head of the organization,

The funds earmarked for the enﬁtﬂﬂm&ﬁ'ﬁf Complied ‘with, An estimated amount of Rs.714/-
protection measures should aot be diverted for | crores have been spent during implementation of

sther purposes and year-wise expendituse should | Capacity Expansion Project towards environmental

be regorted this Ministry. protecion measures,

22
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